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RE. QUESTION OF PRIVILEGZ-
contd. 

Mr. Speaker: Shri Hathi. 
Shri H. N. Mukerjee (Calcutta-
North East): Before you proceed, let 
me ask one question. Could we not 
know from you whether you would 
keep your decision on the privilege 
issue pending? Could we not have 
a discussion with you in your cham-
ber? I want to know. Do we alway. 
have to shout in order to get a hear-
ing in this House? 
Mr. Speaker: I have gone hal! a 
dozen items ahead. Probably he was 
not hearing what I had said'. They 
said 'we are talking with you'. 
Shri H. N. Mukerjee: I do not 
und£'rstand thi ~ procedure that some 
private talk .... 

l\lr. Speaker: No private talk. He 
cannot decide the issue on the floor 
of the House. I cannot allow you to 
argue the case before the House. 

Shri H. N. Mukerjee: You allow 
only under duress, and duress is the 
only thing that you recognise. 

Mr. speaker: You may also try, I 
do not mind, if you think it proper. 
I have no objection. A senior mem-
ber like Mr. Hiren Mukerjee clln also 
try. 

Shri H. N. Mukerjee: I cannot do 
that. 

1US hrs. 
DISPLACED PERSONS (COMPEN-
SATION AND REHABILITATION) 

AMENDMENT BILL-

The MIaJster of Labour l1li4 Rehabl-
Utatioll (Sbrl 1Iatbl): I bel to move 

Weight.. and 
~ Keaau,.,. etc. Bill 
for leave to introduce a Bill turt.her 
to amend the DiJplaced Penon. (Com-
penlation and Rehabilitation) Act, 
19M. 

Mr. Speaker: The question !II: 

'"!'hat leave be granted to intro-
duce a Bill further to amend the 
Displaced Persons (Compensation 
and Rehaibilitation) Act, 1954." 

The motion !DIU adopted. 

Silri BaW: I introducet the Bill 

H.IS; hl'J. 

STANDARDS OF WEIGHTS AND 
MEASURES (EXTENSION TO Ko-
RIMA AND MOKOKCHUNG DIS-

TRICTS) BILL 

The Deputy Min1ster In the MIn. 
try of Commerce (Shri Sha1ll. Qun-
Ihl): On behal! of Shri Dinesh Sinp 
I beg to move··: 

"That the Bill to extend the 
Standards of Weights and Mea-
sures Act, 1956, to the Kohima 
and Mokokchung districts in the 
State of Nagaland, be taken into 
consideration." 

This Bill, which is a simple one, 
provide:1 that the Standards of 
WeightSl and Measures Act, 195. 
should be extended to the Kohima 
and Mokokchung districts in the 
State of Nagaland and come into 
force therein on a date notified in the 
Gazette by the Central Government. 

The Standards of Weights and Mea-
sures Act was passed in 1956. It wall 
brought into force In selected dis-
tricts and cities by the Government 
of India only in 1958, and extended 
to other areas by stages over the 
nm 8 yean. The metric system of 
wei'gllts and measures . estBbjlisheci 
under the Standards of Weight.. anel 
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Measures Act, 1956, is, therefore, the 
only legal system in the rest ot India 
since 1st December, 1966. 

The Act applies to the district of 
Tuensang in the State of Nagaland 
but not to the districts of Kohima 
and Mokokchung. At the request of 
the Government at N:agaland it ia 
now intended to extend the Stan-
dards of Weights and Measures Act 
to these two districts in the interests 
of inter-state, inter-district and 
ihter-regional trade, commerce and 
industry. This would also complete 
the action of making the Act applica-
ble throughout India. 

The State of Nagaland consists of 
three disricts, n::mcly, ... rruensang', 
Kohima and .1I'~ : ~ h ng. In 1956, 
when the Standards of Weights and 
Measures Act, 1956 was passed, the 
Districts of Kohima and Mokokchung 
were part of Naga Hills District 
which was then included in Part A 
of the Sixth Schedule to the Consti-
tution of India. The district of Tuen-
sang was in Part B. Under the Cons-
titution, as it existed at that time, 
the Act would not automatically 
apply to the two districts included 
in Part A, unless the Governor of 
Assam by notification, directed that 
the Act would apply. The Act could 
not, however, be extended till 1957, 
when the Naga Hills Tuensang Area 
Act, 1957 (42 of 1957) was passed 
which combined the districts of 
Kchima and Mokokchung and the 
district of Tuenang to form a Part 
R tribal area, namely the Naga 
R1l1s--Tuensang district, without aff-
ecting the territorial extent of 1!he 
laws. The result was that the Stan-
t'lards of Weights and Measures Act, 
1956 did not still apply to the dis-
ttlcts of Kohima and Mokokchung. 
Even after the formation 01. the State 
of Nagaland In 198'2, comprising of 
the!le three districts, the position re-
mained unaltered. Moreover, right 
from 19115, lbe!!ause 01. the troubles 
with Naga hostiles thll!'e was no time 
to coneentrate On tfte mtrodUl!ttm of 

metric system ot weignts and mea-
.ures. It is now proposed, at the 
request of the Government of N.,.-
land to extend the Standards of-
Weights and Measures Act 1956, to 
the two districts. Such extension re-
quires the sanction of the Parlia-
ment. 

It is in the light of these circums-
tances, that the Bill to extend the 
Standards of Weights and Measures 
Act, 1956 to the districts of Kohima 
and Mokokchun; is placed before 
the House fOr consideration and pas-
Sing. 

12.20 hMl. 

[MR. DEPUTY-SPEAKER in the ChaiT} 

Mr. Deputy-Speaker: Motion mo-
ved: 

"That the Bill to extend the 
Standards of Weights and Mea-
sures Act, 1956, to the Kohima 
and Mokokchung districts in the 
State of Nagaland, be taken into 
consideration." 

Shrt. Nanja Gowder (Nilgiris): 
People generally in rural areas and 
particularly in tribal areas like Naga-
land etc. are used to the old weights 
and measures, If a change is brought 
about as is proposed now and a sta-
tutory re!&riotion imposed on them 
and if they fail to use the metric 
weights and measures they are un-
re<:'essarily likely to 'be harassed and 
penalised. Such an attitude on the 
part of the Government i. not de-
sirable. Change may be brought 
about peacefully and people falUn&' 
to abide by these rules should not be 
punished. 

A lot of harassment is caused by 
the inspectors to the illiterate pe0-
ple who fall to abide 1ty this. 
It does not mean I object to the 
Weights and Measures being extended 
to Naraland Districts. 

The Standards of Weights and Mea-
sures Act, 1958 has been put on the 
statute book but its implementation t. 
balf-hearted, perfunctory and UD-

.. 1i8factorJl, The 014 we11b" an4 
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meuures still co-exist with the new 
standards set up under the Act of 
1956. In the matter of distances, 
great confusion prevails because one 
never knows whether the milestones 
On the roads indicate furlongs and 
miles or kilometres. The same con-
fu,lion prevails in kgs. and pounds, 
in inches and centimetres etc. and 
in fact ov'.er the entire range of 
wt!ights and measures. While the 
introduction of the metric system was 
desirable and has done good work, 
the imperfect implementation leaves 
much to be desired and the respon-
sihility or the backwardness must 
be a~ e te  by the Ministry of Com-
ml'rce. They are apparently too pre-
ocr.upied with things like State Tra-
ding Corporation and controls over 
cotton and cotton textiles for the 

continuance of which there is no jus-
tification and have ineVitably neglec-
teel sound measures such as enforce-
memt of weights and measures. 
Now weights and measures are not 
made aysilable to small shopkeepers. 
nne e~ delay is caused by 
officers in numerous cases and as a 
result shopkeepers are unnecessarily 
harassed fOr not using the new weights 
and measures. These things should 
be taken care of by the local authori-
ties before a change is brought about 
in tribal areas of Assam. People ob-
viously will have to be educated to 
get used to new weights and measures 
and in the process a very liberal view 
of violation of rules should be taken 

by the local authorities. 
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Slut D. C. Sharma (Gurdaspur): 
,Sir, I want to congratulate the Gov-
ernment and the people of India when 
this is being introduced for adopting 
these weights and measures in such a 
mort time. I think everybody now 
knows as to what weights we are 
using and what kind of measures we 
are using. The Government of India 
may not have been able to educate 
the people in other ways very properly 
and systematically, but so far as the 
introduction of this measure is con-
cerned. I think the Government of 
India did have a phased programme 
by means of which it was able to 
penetrate every village, every town 
and every city in India and educate 
the populace on this new system. 

When this new system was intro-
duced for the first time, there had 
been some persons who expressed 
some apprehension abollt it and they 
quoted the United Kingdom. The 
United Kingdom is a ,"'ery progressive 
country but the United Kingdom is 
still thinking of adopting this system 
which we have adopted. The people 
in India now talk in terms of kilos 
and not in terms of seers; they talk 
in terms of kilometres and not in 
terms of miles. It only shows how 
teachable the people of India are and 
how SOOn they respond to new mea-
lUres which are progressive. 

An hon. Member said that the back-
ward classes, the backward villages 
and the backward areas have not un-
derstood the import of this Bill so 
far, but my experience is quite diffe-
rent. I feel that all sections of the 
people, to whatever income group 
'they belong, to whatever category of 
social standards they belong, have 
learnt how to make use of the new 
BYStem of weights and measures. 
'Therefore one feels like congratula-
ting the Ministry of Commerce fC1l' 
'ba-ring undertaken this edueation of 
-the people In a VIerY sclentifte way 

and for havini brought this measure 
into e1fect in a phaaed programme. 

There is one thine which I want 
to uk of the han. Minister. Will he 
klndly tell me how many Union ter-
ritories and how many territoriN 
wnich are called administrations are 
there where this new system has not 
yet been introduced and where still the 
old system prevails? My feeling is that 
there are a few Union territories and 
a few other kind of territories-be-
cause there are so many States and 
territories and administrations in 
India-where this system has not been 
introduced, I think the Government 
is taking a long time in introducing 
this system in those territories. My 
information may be incorrect, but 1 
am told that in the Andarnan and 
Nicobar Islands this system is not yet 
fully practised. 

The State of Nagaland is our be-
loved State. We all love the Nagas, 
their culture, way of living, etc. We 
want that they should continue with 
their own customs and traditions and 
ways of living. 1 remember Pandit 
Jawaharlal Nehru made a fervent ap-
peal to that effect when the State of 
Nagaland Bill was introduced On the 
floor of the House. It is a small State-
I do not want to tell you the popula-
tion of that State---consisting of three 
districts of Tuensang, Kohima and 
Mokokchung. Of course, the State-
ment of Objects and Reasons gives 
some circumlocutory justification for 
not bringing this Bill in time. The 
fact of the matter is that the Minis-
try has been sleeping over this and 
has not thought of it In thOse terms 
in which it thought of It in the other 
States of India. Therefore, these two 
districts have remained untouched by 
this progressive measure of decimall-
sation of our currency, weights and 
measures. It is a very sad commen-
tary upon the Minlstry of Commerce 
and on our delay. We want that the 
State of Nagaland should be as tully 
Interrated with India as possible. Of 
course. it Is already a glorious ~art 
of IndlL I !mow whatever troublel 
we there will eome to aD e:il4 nrY 
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loon. But that these persons should 
wait for such··a long time for tlle in-
troduction of this simple measur" 
shows how remiss the Ministry of 
Commerce has been. I can think of 
Jammu and Kashmir State where we 
have been introducing our legislations 
for implementation in a piecemeal 
way. Here is a piecemeal application 
()f this very valuable measure to the 
State of Nagaland. You remembe:', 
Rir, somebody said that piecemeal ap-
plication implies piecemeal thinking 
and piecemeal thinking means desul-
tory thinking and desultory thinking. 
means no thinking at all. Therefore, 
I think the Ministry of Commerce nRS 
not fulfUled its duties towards the 
State of Nagaland, which it should 
have done. 
Of course, there is something said 
in the Statement of Objects and Rea-
sons. I can ask any gentlemen here 
on the floor of the House to tell me 
in simple words what this Bill is. 
Our Government is trying to confuse 
the people by the Statement of Ob-
ject5 and Reasons. Wherever they 
cannot find any relevant, valid and 
good reason, they have recourse to 
what I mav call ''1erbiage. Thp.y want 
to hide their negligence of non-imple-
mentation of a particular thing under 
a cloud of words. Therefore, I would 
ask the minister, why should he take 
so long to implement this? The 
Statement of Objects and Reasons 
does not carry conviction with me: 1 
do not think it carries conviction 
with anybody. 
Then, whv should thev have waited 
for the Government of Nagaland to 
make a req e~t to this effect? Are we 
going to have the President's Rule there 
that the State Government has to 
make a requ.est? Are we going to 
have some very very weighty mea-
. sures Introduced there so that we 
qhould walt for a request from the 
State Government? Why has not the 
Ministrv of Commerce acted on its 
own? Whv has It been waiting for 
a request from the State Government 
of. Nal!aland all these davs in order 
to Introduce this Bi11. I think this 
'shOws that there are some Rip Van 
Winkles In the MinIstry or Commeree 
Who are asleep. who are behind the 

1739 (AI) LSD-O.,: :r .~ •. 

time and who do not think in terms 
of contemporary problems. 19.56 is 
one thing and 1967 is another thing. 
These honourable functionaries of the 
Ministry of Commerce have been 
sleeping for eleven years.' I said :they 
are Rip Van Winkles. They are not. 
Rip Van Winkle slept for tW(lnty 
years. They have slept for half ,that 
time. But whatever you may ·say, 
this kind of sleep is unhealthy;' un-
wholesome and -detrimental to' the 
interests of our country. I do not 
understand 'Why this should baVIC 
been resorted to. 

rt is said that it will involve ano~
recurring expenditure from the Con-
solidated F'und of India to the' tunc 
of about B.s. 50,O!!'l. Why is there 
such a huge expenditure of Rs. 511;000' 
What are the reasons for having'thi< 
kind of expenditure when the ta~e 

of Nagaland has a very limited PdPu-
lation and when its area is als:J 
very limited? Of course, I understand 
that  that State is slightly disturbed 
theSe days. I also understand that 
peace will be restored in n'O time. 
But still I want to know why it i..; 
that we arc going to have a nO.n-
re~ rring expenditure of Rs. 50,000 
from the Consolidated Fund of India 
It is said that the net expenditure 
incurred by the State Government for 
the adoption and enforcement of 'lh.e 
standards of weJ:ghts and mea'sure: 
in the two districts in the State· 01' 
N agaland, as in the case of the third 
district in that State and the oth"!" 
States, w.ill be sanctioned as Central 
assistance in the form or 50 per cent 
grant and 50 per cent loan. May!. uk 
if that has been done in th!' case 1lf 
other St'ates also? I do ,,,,, il'1 . ::t,t 
giving special treatment to the State 
of N agBland. I respect the State ~ 

Nagaland. I respect the State ~  
ministration of Nagaland. But·.f 
,,"auld like to know whether this r.1i? 
prevails in other States also or 110\. 
Even if it does not prevail in other' 
States I would be very bappy i.f YOIl 
give the State of Nagaland this kl.ntf 
of ratio. But J would just like tlJ 
know tor the sake of clarif\catlor,. 
whether this thing iq happening ift 
other States of India also. 
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Sir, the Nagas are a very fine pea-
.pI£. We- have all respect for them. 
Ihe NIIIII5 are very progressive peo-
ple. We admire them for it. The 
Nagas are Indians in the true 
~t'n e p1 tire word. I have a 
hro\herly feeling for them. Every 
Indian has a brotherly feeling 
iOI them. The Nagas are living in a 
difficult terrain. Only these persons 
Lnderstand theIr difficultit.'S who have 
]illed in that kind of terrain. Of course 
lbe han. Minister who introduced the 
RJIl rome~ from Srinagar. I do not 
1hink he has gone to the inaccessible 
J:arts of Jammu and Kashmir State. 
H he had gone there he would have 
known the difficulties of the people 
cl Nagaland. He has spent most of 
hi, time in Annantnag or in the 
Ka8hmir Valley and never in 
t.he"e parts which are difficult of 
l)t'cess llnd where communications are 
11M availab\to. I think I have done 
.mere trekking in the State of Jammu 
vTld Kashmir than he has done. 

When the State of Nagaland has 
,Tme difficulties of communication 
Ilnd inter-communication, how is the 
GI:vernment of India going to tell the 
p€ople of Nagaland what these weights 
~ rod measures are. It took us ten 
years to get ourselves accustomed to 
-lnese new weights and measures. 
This system has been introduced only 
·in one district of NagalaDd. Now we 
Me going to introduce the System in 
l.hc other two districts with a stroke 
',ej the pen; God knows what kind of 
:}:€n the Commerce Ministry has, but 
;1 cannot be the ordinary pen that 
we see. What efforts are we going 
1(; make to educate these eo le~ HoW 
.~ an you spring thl~ thing on them as 
II bolt from the blue? If iust 
,one fine morning you in-
troduce a Bill. how can you enforce 
it? I want to know from the Deputy 
Commerce Minister what measures 
,'hI' i! !!iolng to adopt In order that the 
,people of. these two districts learn 
what these measures are; otherwise, 
it will result. in a ohaotic condition. 
On" district known what it is and 

two i tri ~ are ,oi~ to be intelra-
ted with that district, 80 far as the 
new system is concerned.. Whereas 
one district has acclimatised itself to 
the new system, the o\her two dis-
tricts have yet to be assimilated to 
this new thing. I do not know what 
mE-asures the somnolent sleepy Com-
merce Ministry is going to adopt in 
order to teIJ these people what \hese 
things are and how long it will take to 
tcach these people what the new 
Fystem meoans. Are they going to 
send regular teachers or other per-
sons to teach the people or the sleepy 
Commerce Ministry will sit there and 
leave things to chance as they have 
been going in the State of Nagaland 
in this mattcr for the last so many 
years? 

Shri M. Meghaehandra (Inner Ma-
nipur): Mr. Deputy-Speaker, Sir, I 
rise to speak on the Bill for the ex-
tension of the standards of weights 
and measures to the two i tri t~ of 
Nagaland. It h'as been mentioned 
in the Bill that the Standards of 
Weights and Measures Act has alreadY 
been extended to all parts of India 
except the two districts mentioned in 
the Bill, namely, Kohima and Mokok-
chung.. It is not a controversial Bill. 
I t is a simple Bill, extending a parti-
cular Act to two districts, and it 
should be done. I say that it should 
have been extended to theSe districts 
long back. Since the Act was pas-
sed in the year 1956, I do not see any 
reason why ihis was not extended to 
those areas earlier. 

In this connection, I would like to 
submit that there may be some di1II-
culty for the people there to adjust 
themselves to this becaUSe they have 
got their own customary or tradi-
tional practices. They have got 
their units and the extension of tbe 
Act to these two districts will not 
put an end to those practices over-
night. That is not possible. At the 
same time, the neeessity for extention 
of this Act is there. 

I find from the Statement of Ob-
jects and Reasons that the eXtension 
Of this Act is in the interest of inter-
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Stlltc, inter-district and inter-rl"gion-
aJ trade, commerce and industry, 
-w'bICh are lIery important. I w:mt to 
say a few werds in connection with 
the phrases inter-State, inter-district 
and interr-regional trade, commerce 
and industry, 

Jt is very necessary that trade, com-
.'D1t'fCe ~n  industry should be brough t 
up not only in that region but in the 
vtber nearby regions also. Therefore 
th(: main purpose of the extension of 
1.)j(' Standards of Weights and Mea-
O;UJ('S Act should be to carry forward 
1.:J "'\{>, commerce and industry. 
In this connection I will submit 
that there are two factors which must 
b£ taken into account, One factor is 
th£ political aspect and the other is 
th( I'c<lnomic a$pect. There are prob-
11 1m, political and economic. UnlcsH 
th ... "., political and economic problems 
nJ (' solved and unless there is peace 
in that particular area and nearby, 
1;111' "NY object of 'bringing forward 
bade, commerCe and industry will rH)t 
tH' fulfilled. There are instances; I can 
f,ive instances not only of Nagaland 
\>,.t of Manipur also as to how halld-
l"(;m or handicrafts, which are indus-
tries handled by the Ministry of Com-
n'eTce, are not brought up and nur-
twed. 

Coming to the political aspect, there 
i, political instability there. This po-
1.1:Ical instability must be resolved 
and that can be resolved only when 
't)'r Government recognises and res-

' 't.~ the aspirations of the peopk 
1;hcre_ The aspirations not only of 
'the peOPle of NagaJand but also of 
the people of Manipur and the nl'4rby 
'Bills people of Assam, must be res-
'Pi'\:1,ed. To do that, I will suggest, 
'the Government should not feel shy 
·of. extending fhe highest autonomy 
'And. granting statehood to the area. 
'The. demand of the Manipur and or 
'tb£ Hill people for statehood shoull! 
be accepted. After tlJis particula' 
right of autonomy and statebooJ is 
Bueepted, the Government should 
bring forward the question of· fede-
nttion.Federation should come 
afterwards 'becau.e these States must 

willingly come into the tederation. 
Only by solving the political aspect of 
the problem there will be peace. It 
there is no peace, I fear, there can 
be no queston of carrying forward 
trade, commerCe and industry. That 
cannot be. 

Coming to the economic aspect, 
there are economic problems. There 
if the question of economic disparity, 
uneven development, industries not 
being there and irrigation and Dower 
not being developed. As a result of 
that the standard of living of the 
people is very low. When there is 
this backward economy, I do not think 
that trade, industry and commerCt! 
will fiourish by the mere extension of 
this particular Act to these two (lIs-
triets. By this trick you cannot do 
it. Therefore I want that you should 
think in terms of having more in-
dustries and irrigation and power. 
Only by solving the economic prob-
lems there can be peace and the peo-
ple will think they want to be in 
India; otherwise, I fear, people will 
not want to be in India; Some people 
are saying like that. 

Therefore my submission is that the 
Government should respect the aspi-
rations and the demand of the ~.,,~o le 

for Statehood. The demand of the 
Manipur people and Hills people of 
Assam for statehOOd must be recog-
nised. On that basis I look to the 
extension of the Standards of Weights 
and Measures Act to the two districts 
of Mokokchung and Kohima in As-
sam. I support the Bill. 

Shri Vlswauatba Menon (Ernaku-
lam) : Sir it is a very simple Bill 
and there is nothing much objection-
able in the Bill. But the objection 
comes on how you are going to im-
plement this. The main question is 
that yoU want to extend this Act to 
Nagai':lDd. Are you going to implement 
this in Nagaland by guns and viO-
lence? That is my question. By mere· 
ly extending some Acts or by merely 
extending certain small benefits to 
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• the people there saying th!lt it is pro-
gressive and alI that, without solving 
the basic problem, the political prob-
lem of Nagaland, you are not going to 
reach anywhere. By simply paSSing a 
Bill here, saying that it is a progres-
sive measure--for 20 years you had 
not brought it; you have brought it 
only now-you cannot solve the ba-
sic problem in Nagaland. First you 
have to solve the basic political prob-
lem there. Otherwise, I am sure, the 
hon. Minister must take the help of 
the Defence Minister or the External 
Affairs Minister, of guns and all those 
things, and then only he can imple-
ment it. That is the position in Na-
galand now. 

Their economic problem is there; 
their political problem is there. You 
have to slove all those problems. In 
that, oUr Government has failed mi-
serably. They have not got any 
idea how to solve thOse problems. I 
do not want to oppose this Bill be-
cause by merely opposing or support-
ing the Bill, it is not going to be im-
plemented there, For 20 years you 
have not been able to solVe the Naga-
land problem. By merely passing 
this Bill yOU are not gOing to solve 
the problem. 

My submission is that if the Gov-
ernment is serious of these things, 
they should come before the House 
with a solUtiOn of the bigger problem, 
the' political problem. They are not 
doing it. They lIl'e simply bringing 
forward small things. I ask my lear-
ned friend, the Commerce Minister: 
Are you implementing the Indian Pe-
nal Code there? Are you implement-
ing the Criminal Procedure Code 
there? Have you got a Government 
there? The hostile Nagas are ruling 
that part of the country. This is the 
basic political problem. You cannot 
solve it by merely extending these 
small benefits to the people there. 

to the people there imd you are not 
going to win over the Naga 'peo-
ple. 

Shrl Shaft QureShi: Mr. De,i>uty-
Speaker, Sir, I am really grateful to 
the hon. Members who have spoken 
on this very innocuous but very im-
portant Bill. I am quite aware that 
a revolutionary and a vit'al system 
like the metric system, when it is in-
troduced, affects every segment of so-
ciety, the man in the village and the 
man in the town. It requires proper 
education. Unless we have the co-
operation of the people and the State 
Governments, the implementation be-
comes not so useful. 

As the hon. Members have men-
tioned, ours is the job (0 extend the 
Act to certain areas and We have done 
it in a phased manner. From 1956 
onwards, We have seen that the areas 
where the education 0" the metric 
system is necessary, we have introdu-
ced education there by publicity, by 
films, by posters, by lectures and by 
radio, and we have tried to educate 
the people about the new system., It 
has taken us about 8 to 9 years to in-
troduce this system in different parts 
Of the country. 

One point was raised by Shri D. C. 
Sharma as to whether there are areas 
left where this metric system is not 
in vogue. I shOUld inform the hon. 
Member that with the passing of this 
Bill, the entire India will be covered 
by this new system. In the first Act 
of 1956, there was a clause thlitthe 
Act would extend to the whole I fo 
India except the State of Jammu 'and 
Kashmir. In 1960, the Act was' ex-
tended to the state of Jammu" and 
Kashmir. With this extension to: the 
two districts of N agaland, it will be 
made applicable to the entire count-
ry. 

Certain useful suggestions have ,been 
Lastly, I submit that this problem made and I have taken note of them. 
must be' seen u a whole. It must be It'ls true that the implementalon' at 
solved like that.' Otherwiae, this  this new system will depend 'upon 
kind of ineiuure will not do any good the cooperation Of the State Gb\t8rn-
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mentsconcerned. Whatever help the 
State' Governments would require in 
this matter, the Centre is prepared to 
give. I b,ave taken note of the 
Buggestions made and I am gratefui 

The Lok Sabha re-auembled lifter' 
Lunch lit foor minute. ,past FOOrhren 
Of the Clock. 

[MR. DEPUTY-SPEAKER in the Chair] 

It" th'l hon. Members who have made DEMANDS FOR EXCESS GRANTS· 
certain Useful suggestions. The Gov- (RAILWAYS), 1964-65 
ermnent will see that in the area to 
which this new system is being ex-
tended which is a backward area the 
people are properly educated and they 
~re persuaded by education and by 
other methods to take to this new 
metric system. 

With these words, I request 
the Bill be passed. 

that 

Mr. Deputy-Speaker: The question 
is: 

''That the Bill to extend the 
Standards of Weights and Mea-
sures Act, 1956, to the Kohima 
and Mokokchung districts in the 
State of Nagaland, be taken into 
consideration." 

The motion. was udopted. 

Mr. Deputy-Speaker: Now we take 
up consderation of the Bill clause by 
clause. 

The question is: 

''That Clause 2 stand part of 
the Bill." 

The motion was adopted. 

Cl.ause 2 was added to the Bi!l. 

Clause 1, the n~ ting Formula and 
the Titl.e were added to the Bill. 

Shri Shaft Qureshi: I move: 

"That the Bill be passed." 

Mlt' •. Deputy-Speaker: The question 
is: 

. "That the Bill be passed." 

The motion was adopted. 

Mr. o.eputy-Speaker: There are 
on~ two or three minutes to 1 o'clock 
We adjourn for lunch. . 

12.5'7 bra. 

Mr. Deputy-Speaker: The House 
will now take up discussiOn and vot-
ing on the Demands for Excess 
Grants in respect of the Budget Rail-
ways) for 1964-65. 

DEMAND No. 5-WORXING EXPENSES--
REPAIRS ANii MAINTENANcE_ 

Mr. Deputy-Speaker: Motion mov-
ed: 

"That a SUm Of Rs. 46,49,848 be 
granted to the President to make· 
good an excess on the grant in 
respect of 'Working Expenses--
Repairs and Maintenance' for th:! 
year ended the 31st day 01 March, 
1965." . 

DEMAND NO.8-WORKING ExPENSES-

OPE;,ATlON OTHER THAN STAFF AND FUEL 

Mr. Deputy-Speaker: Motion mov-
l'd: 

"That a sum of Rs. 24,30,157 be 
.granted to the President to make 
.good an eXCeSs on the grant in 
respect of 'Workin.g Expenses-
Operation other than Staff and 
Fuel', for the year ended the 31st 
day of March, 1965." 

DEMAND No, 12-PAYMENTS TO GENE-
RAL REVENUES 

Mr. Deputy-Speaker: Ma'tion mov-
ed: 

"That a sum of Rs 40,49,900 be 
granted to tRe President to makl! 
.good an excess on the grant· in 
respect Of 'Payments to General 
Revenue,' for the year ended the 
Slst day of March, 1965." 
Lunch tit! Fourteen oj the Cloe;k:' 
The Lok Sabha then adjourned for . 

.~~ea . with the recommendaiions ·ofthe ~e i ~nt: :'  -' -"-


